KOTAK MAHINDRA BANK LIMITED

kotak |
acskie sk |Regd. office: 27BKC, C-27, G-Block, Bandra Kurla Complex, Bandra (E), Mumbai-400051,

B.O.: Kotak Mahindra Bank Ltd. 7th Floor, Plot No. 7, Sector — 125, Nr. Dell Campus, Noida, UP - 201313
POSSESSION NOTICE

Whereas, the undersigned being the authorized officer of Kotak Mahindra Bank Ltd.
under The Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section
13(12) read with rule 3 of the Security Interest (Enforcement) rules 2002 issued demand
notices to the borrowers as detailed hereunder, calling upon the respective borrowers to
repay the amount mentioned in the said notices with all costs, charges and expenses fill
actual date of payment within 60 days from the date of receipt of the same. The said
borrower(s)/ co borrower(s) having failed to repay the amount, notice is hereby given to the
borrowers/ co borrowers ‘and the public in general that the undersigned has taken
possession of the property described hereunder in exercise of powers conferred on him
under section 13(4) of the said act r/w rule 8 of the said rules on the dates mentioned alon.ﬂ;
with. The borrowers in particular and public in general are hereby cautioned not to deal wi
the properties and any dealings with the properties will be subject to the charge of Kotak
Mahindra Bank Ltd., for the amount specified therein with future interest, costs and charges
from the respective dates. The borrowers attention is invited to provisions of sub section (8)
of section 13 of the act, in respect of time available to redeem the secured assets. Details of
the borrowers, scheduled property, outstanding dues, demand notices sent under section
13(2) and amounts claimed there under, date of possession is given herein below:

Name And Address of The Details of The 1. Date of Possession
Borrower, Co-Borrower Loan Immovable Property % Bléﬁa?‘f dpﬁggﬁgs[')‘;?e
Account No., Loan Amount A hat piece and parcel of, 4

. C 4. Amount Due In Rs.

Mrs. Poonam W/o Mr. Devindra land measuring 100 sq.yds.|y "9 93 2024

Kumar (Since Deceased) (As Co-\comprising in khasral o phusical

Borrower And Legal Heir of Late|n0.398, situated at Village 'Po)slsession
Devindra Kumar) At: H.No.07, Kulesara Pargana Dadri, 31412 2020
Kulesaea Dadri, Tehsil Gautam|Tehsil And District Gautam A Rs 1731 966/
Budha Nagar, Uttar Pradesh- 201306 [Bydh Nagar. The said (F'{upe'es ‘Seventeen
Also At: Khasra No.398, Village property is bounded by: Lakh Thirty One
Kulesara Pargana Dadrl, Tehsil And|East: - Plot of Bhim Singh,| Thoysand’ Nine
LIS rict, 2“ am bu : agar ber: West Plot of Harpal Singh,| 11ndred Sixty Six Only)
[NDELOOG16- 170000534 .~ [North: Plot of Buddhu, gue and payable as of
Loan Amount Sanctioned: Rs,|South: Rasta12Ft. 14.12.2020 with
15,27,755/- (Rupees Fifteen Lakh Name of the Mortgagor: ansjicable interest from
Twenly Seven Thousand Seven|Mr. Devindra Kumar (Since| 15 12 2020 until
Hundred Fifty Five Only). Deceased) paymentin full.

For any query please Contact Mr. Rahul Rajan (+919319447693)
& Mr. Somesh Sundriyal (+919910563402)
Place: Noida, Date: 13.03.2024 Authorised Officer: For Kotak Mahindra Bank Ltd.

PUBLIC NOTICE

HeroHousing
Finance

Hero Housing Finance Limited
hereby notifies that, with an
objective to rationalize its branches,
its branch situated at the following
address shall be closed with
effect from June 14, 2024:

C-120, 2" Floor, Sector - 02,
Noida, Uttar Pradesh - 201301

Please mote that the closure of the abowe
branch shall net affect servicing of the
Company's custamers in any manner

For any further details, please
| contact the Company's Ll
representatives through
following channels:

customer.care@herohfl.com,
Toll Free Number: 18002128800

HERO HOUSING FINANCE LIMITED

Regd Office: 9, Community Centre,
Basant Lok, Vasant Vihar,
Mew Delhi-110057
CIN : Us5192D12016PLC301481

EHILWARA EMNERGY LIMITEID

C14EBG2
Afaman  didd

Lommunit

Corporate offica : §

“FORM NO. INC-26"
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be publizhed in the newspaper for change of Rogistered
office of the company from one state to another

BEFORE THE REGIONAL DIRECTOR, NORTHERN REGION, NEW DELHI
In the matier of sub-section (4} of Sechion 13 of The Companias Acl, 2013 -and clause
(&) of sub=rute (3] of Rule 30 of the Companies {Incorporation] Rules, #0614
AMD
In 1he matter of

BEBHILWARA ENERGY LIMITED

Having s Registered Office Al @ Bhibwara Bhawan, 40-41,

Community Centre, New Frands Colony, New Dalhi-11008%

v 1e CompanylApplicant Company

Wohce |s hereby given [0 the Genaral Public thal the Applicant Company proposes bo make
an application o the Centea! Govemment [Regional Director, Northem Region) under Section
13 of the Companies Act, 2013, seaking confirmation of altarabion of the Mamarandum of
Assocation of the Company in terms of the Special Resciulion passed atthe Exira-Ordinary
General Meeling of the Company held on 11" March, 2024 1o enable the Company to
change Its registerad office from “National Capltal Territory (NCT) of Dethi” io the "State
of Madhya Pradesh"

Any persan whose interasd is likely io be afiecied by ihe proposed change of the registered
office of the Company may deliver sither on the MCA-21 portal (www.mca.gov.in) by
filing Investor complaint farm or cause o be Salvered or send by registered pesl of his/
her obeclons supparted by an aflidaw! stating the nalure of kisfbar intaras! and grownds of
opposition o the Regional Director, Morthern Region 2t the address Regional Director,
Northern Region, B-2 Wing, 2* Floor, P1. Deandayal Antyodaya Bhawan, CGO
Compiex, New Delhi-110003 within 14 {Fourteen) days of the date of publication of this
nedice with & copy & the Applicant Company al Bhilwara Bhawan, 40-41, Community
Gentre, New Friends Colony, New Delhi<110065.
For and on behalf of
Bhilwara Energy Limited
Sdi-
Ravi Gupta
Company Secrelary
Memb. Mo. : F5T31

INWITATION FOR EXPRESSI0N OF INTEREST FOR
PRATYUSH INFRASTRUCTURE PRIVATE LIMITED
OPERATING IN Manufacturing & Service AT Kota & Bhapal
{Under sub-requlason (1) of raquiation 384 of the Insalvency and Bankmuptcy Bosrd of ndis
(Insoivency Rasolution Procass for Corporale Persans) Regulations, 2016}
RELEVANTPARTIGILARS =
Pratyush Infrastructure Privale Limied
{ CIN: Li45800DL 01 2PTC L4500
[ PAN:AAGCPISTIOR

| Bezament. A-42 Kadash Calony, Delhi 110044
| NOT AVAILABLE
| Dalhi Office

Dated + 13.03.204
Place : Mew Delhi

5L,

1, | Naene af the corporate debler
glong with FAN & CIK LLP Ma

2. | Address of tha regsterad office
3, | LURL of wehsite
4, |Deotakz ol place whare. majorty of lised
| m=22in are ncated
3| Inglalled capacty of main producks’ sances
6. |CQuanfty and vehm of man products!
| sevines Soldl n last Inanceal vear
7. | Mumber of emplovaps! workmen

B, |Further datals ncluding  [asi  available
firsancial stalemenls (with schedules) of b |
wears, bats of creditons ane avalabie at UR|

| NOT APPLICABLE
| Rs. 4 46 T4, 168/

5 Parsans i I.'I:.?J.dirgl'.-n .h:!aﬂageris.lll.la;:ue::il

The dedaits can be sought from She RP by sanding
an amal o cirpprateshi@gmail.com, @nd
breindigmall.com Lt of Ciaims ks available al
ibbigowinfen/claimsifront-claim-details! 15140

| Resalution Applicant ahould heve 5 years of
{ expariencein EFC contacts and2 crores.of Netwarth
Eligitality for rasclutn applicants: under | Tne detaied inviteton far axpression of inderest
sechion 2502p0] of the Code is avalables af | which shal indude the eligibilfy Tor resclufion
URL apolcants under section 250Eh of the Code can
{ be souwght from the RP oy sending an emal o cirp.
| pratushigmail.com, and brcindigmail.com

| 2802024

07042024

8, |Minimum Efigitdlity Criteria

10

11. | Lasl dale for recespt of exprassion of inlerest

12. |Detz aof ssue of provisongd  Est "-’
| prospective resalulion applicants

13. | Last date for submission of oblections 1o
| provisicrial st

Dats of issue af fina! list of prospective
| resolution appicants

15, | Dabe of msua of miormalion memorandum,
| Evaludan malx ard mequeas] e resoldlion
| pians i prospective resoitian apgicants |

16. | Lashdale lor sufmssion ol resolilion olans | 27052024

17. | Procass emal idio submit Exprassionofiniares! | cirppratushi@gmail.com

Mote:

(1) Tha Rescluton Professons [ Commetiae of Credilors shall have the discration fa change the antenia
far the EOA 8L any point of Bme

(2} The Resolyticn Prafessional | Committés of Craditors regerye the pght to canced | mpdey | lssue
frecshy EO or etend fimeabng, veithoul ARG MNG army fepson and wilhoul any liaklily, whalgoeves

[3) Estmatad dae-of closure of Corparale Insahsency Resclsinn Process pencd 5 22md May, 2024,
Thit aleesand Umnling shall basubpect fo extengsion, d sy soughl and gramad by o Sdjudicaling
Apthorty under sechion 12 of [ha Coda

| 12004/2024

. | 22472024

| 27042024

Bishwa Ranfan Chatterjae
Data = 13.03.2024 Resalution Prolessional IBBUIPA-IDZAP-NB0ETT2019-20240(1 2606

Place - Indore

FORM NO. URC-2
Advertisement giving notice about registration
under Part | of Chapter XXI
[Pursuant to section 374(b) of the companies
Act, 2013 and rule 4(1) of the companies
(Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-
section (2) of section 366 of the Companies
Act, 2013, an application is proposed to be
made after fifteen days hereof but before the
expiry of thirty days hereinafter to the Central
Registration Centre (CRC), Manesar that
Cybersrc Consultancy LLP, a LLP may be
registered under Part | of Chapter XXI of the
Companies Act 2013, as a Company limited by
shares.

2. The principal objects of the Company are as

follows:
To provide cyber security, Information
Security, governance and assurance services
with integrated security solutions aligned to
customer's security and its business objectives
and IT Governance, Cyber Security Risk
Management, Cyber Liability insurances
& other related services, Forensics Audits,
Security Control Management, Vendor Security
Risk Management, Compliance Management,
IT & Security Audits, IS Audits, Third Party
Audit Support and Managed Security Service
Solutions- Software or tools to manage &
support Security environment of organizations,
outsourcing or talent management services
and other services incidental to above activities
and other ancillary business herewith or any
other business in any other manner as may be
decided by the majority of Partners.

3. A copy of the draft memorandum and articles
of association of the proposed company may
be inspected at the office at B-8, Basement,
Prabhat Kiran Building, Rajendra Place, New
Delhi- 110008.

4. Notice is hereby given that any person objecting
to this application may communicate their
objection in writing to the Registrar at Central
Registration Centre (CRC), Indian Institute of
Corporate Affairs (IICA), Plot No.6, 7, 8, Sector-5,
IMT Manesar, District Gurgaon( Haryana), PIN
Code-122050, within twenty one days from the
date of publication of this notice, with a copy to
the company at its registered office.

Dated this day of 12 March of 2024

Name(s) of Applicants:

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CAN FIN HOMES LTD.

59-60, First Floor, Neelam Bata Road, NIT, Faridabad-121001
Ph.: 0129-2436596, 2436527 NMoh.: 7625079140
Email: faridabad@canfinhomes.com,

CIN: L85110KA198PLC008699

DEMAND NOTICE
Under Section 13(2) of “The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (No. 54 of 2002)"

To,
1. Mr. Ankan Biswas S/o Ashim Kumar Biswas (Borrower), House No.4120, I.P.

Extn-2 Sainik Colony, Sector 49 Faridabad Haryana 121001
2. Mrs. Preeti Biswas W/o Ankan Biswas (Co-borrower), House No.4120, |.P Extn-2

Sainik Colony, Sector 49 Faridabad Haryana 121001
3. Mr. Raj Kumar Sharma (Guarantor), House No. 3867 Jawahar Colony N.I.T

Faridabad Haryana 121001
No. 1 & 2 amongst you have availed a housing loan from our branch against the security of
mortgage of the following asset belonging to No. 1. amongst you. An amount of
Rs. 14,25,193/- (Rupees Fourteen Lakh Twenty Five Thousand One Hundred Ninety
Three Only), is due from you, to Can Fin Homes Ltd. as on 04.03.2024 together with future
interest at the contracted rate.

Details of the mortgaged asset

All that part and parcel of dwelling Unit on Ground Floor, Back Portion, Bearing Plot No.
4120, Indraprastha Colony Extension, Sector 49, Faridabad Comprising of two Bedrooms,
One Drawing-cum Dining Room, One Kitchen & Two Loiets, Having Total Covered Area
740 Sq Ft Tehsil & Distt. Faridabad. The plot boundary as on below: North : Plot No.4121,
South : PlotNo. 4119, East : 23'Wide Road, West: Plot No. 4113
Registered demand notice was sent to Nos. 1 - 3 amongst you under Section 13(2) of the
SARFAESIAct, 2002, but the same was returned unserved. The undersigned has, therefore,
caused these Notices to be pasted on the premises of the last known addresses of the said
Borrower/s as per the said Act. Hence this paper publication. As you have failed to adhere to
the terms of the sanction, the account is classified as a Non Performing Asset on NPA
28.02.2024 as per the NHB Guidelines. You are hereby called upon to pay the above said
amount with contracted rate of interest thereon from 04.03.2024 DEMAND NOTICE within
60 days from the date of this notice, failing which the undersigned will be constrained to Initiate
action under SARFAESI Act to enforce the aforesaid security. Further, the attention of
borrowers / guarantorsis invited to the provisions of Sub-section (8) of Section 13 ofthe Act, in
respect oftime available to themto redeemthe secured assets.

1S pEnan: A e TR S

Fanvladiap  Ferems e Fralyy

..... Sd----
Date: 12.03.2024 Authorised Officer
Place: Faridabad Can Fin Homes Ltd.

Sushma Taneja
DPIN: 08015396
Vikram Taneja
DPIN: 03246493

H“FORNM MNO. INC-267
[Purswuant to riba 30 the Companies
[Incorporation) Rules, 2014]

Befora The Caniral Gowarnment
Reqicna Directar (Newthern Regean Bench)
Offica;- B-2 Wing, 2nd Flogr, Paryavaran
Bhawan, CGO Complay, New Dalhi-110003
IMTHE MATTER OF THE COMPARIES ALT, 2013,
SECTION 13(4) OF COMPANIES ACT. 2013 AND

RULE 30(51 1A} OF THE COMPANIES
{IHCORFORATION) RULES, 2014
NG
IM THE MATTER OF
FLEXIDIGITAL TECH IMD1A PRIVATE LIMITED
(Formerly Known As Fingular Tech
India Private Limited)
CIN : IT2900DL2023PTCA08311
A Compary ragestered under the Companias A,
2013 and heseng its registered office al Howse
Mo, 210, 4k Fioor, Block-M Shasli Magar, Dalb-
110052
applicant

Motice is heraby givan to the Ganaral Public that
the company proposes o make applicalan ke
she Central Governmeant under section 13 of the
Companies Act, 2013 seeking confirmalion of
alleration of the Memorandum of Associalion of
the Coempany in terms of the special resclulion
passed at the Extra-Ordmary Ganeral Masling
held on 28 Decamber, 2023 lo anabie Lhe
company 1 changs 85 Rogislendd aflice fram he
“National Capital Terrifory (MCT) of Dethi” o
“State of Kamataka'.
Any persan whose nterast is likely 1o be affected
by the proposed change al the reqslenad afhice
of the campany may delivar or cause to ba daliver
gither om the MCA-21 portal (wae mce.gov.in]
by fing mvesior camplaint form ar cause ko be
dedvegred of send by regisbensd posl of hisihes
nbjeclions supportad by an affidavil staling the
nafure of higfher interest and graunds of
appasdion (o the Hl_,hjil;_lniﬂ Oeracior, Norlhern
Region, 8-2 Wing, Zno Floor, Paryavaran
Bhawan, CCD Complex, New Delhi-11000%,
within Fourlean days from the date of pubication
ol s fedies mll*-._"iﬂ-:]pr:,':_ll' iFre g plcant l'}:ll-"l;_ii"li'lir
al its ragistesad office al Hause Ma. 210, 4th
Floor, Black-M Shagti Nagar, Delhi-11 )52

For and an behall of tho Annl::;;j

Date : 13.03.2024
Place : Mew Delhl

Pushkar Prasad
Direcior

DIM ; 07933518
L-01-03, Block-L, Army Welfare

Housing Organization, VIP Road,
Bhaskar Roy Enclave, Rajarhal

Kolkata, Wiest Bengal- 700056

SALE NOTICE

BALDEO METALS PRIVATE LIMITED (IN LIQUIDATION)
CIN: U28113DL1997PTC084694
Liquidator: Mr. Prabhat Ranjan Singh
Address: Chamber No.119, C.K. Daphtary Block, Supreme Court of India,

Tilak Lane, New Delhi-110001
Alternate Address: Resurgent Resolution Professionals LLP (IPE)
903-906, Tower-G, 9th Floor, Unitech Business Zone, The Close South, Sector 50,
Gurugram, Haryana-122108
Email 1d.: baldeomentals.liquidator@gmail.com, prabhat.rs.advocate@gmail.com

E-AUCTION SALE NOTICE UNDER INSOLVENCY AND BANKRUPTCY CODE, 2016
Notice is hereby given to the public in general under the Insolvency and Bankruptcy Code, 2016
and the regulations made thereunder that M/s Baldeo Metals Private Limited (in Liquidation)
(“Corporate Debtor”) is being proposed to be sold as a “Going Concern” as per Regulation 32(e)
of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016, on
“AS IS WHERE 1S, “AS IS WHAT IS”, “WHATEVER THERE 1S” AND “WITHOUT RECOURSE
BASIS” through e-auction platform. The said proposition for disposition is without any kind of
warranties and indemnities.

Sale of Assets and Properties owned by Baldeo Metals Private Limited (Under Liquidation)
forming part of the Liquidation Estate formed by the Liquidator, appointed by the Hon’ble
National Company Law Tribunal, New Delhi Bench, Court No- V, vide its order dated 02.03.2021.
The bidding of the assets/ entity stated in the below table shall take place through the online
g-auction service provider, M/s. Linkster Infosys Private Limited via the website https://
eauctions.co.in

Submission of Requisite Forms, From 12.03.2024 to 23,03 2024
Affidavits, Declaration etc.
Site visit / Inspection Date From 60.03.2024 to 08.04 20211
Last Date for Submission of EMD 11.00.28208¢ 5y005P00 PM.
Date and Time of E-Auction Date: 15.04. 2024}
Time: 11:00 AM to 01:00 PM
(With an unlimited extension of 5 Mins)

THE COMPANY (AS GOING CONCERN) TO BE AUCTIONED AS BELOW MENTIONED RESERVE PRICE
Amt in Rupees.

Reserve Price | EMD Amount | Incremental Value|

Particulars

WEDNESDAY, MARCH 13, 2024

SMEG

Fap daba Sama Falmes

Grihashakti « carporate. on
» Regdl OfF

SMFG India Home Finance Company Ltd.
{Formerly Fullerton India Home Finance Co. Lid.)

¢ B9 & 504, 57 Floor, 6-Elock,

¢ Megh Towers, Fic 3, Oid Mo 307, Mew Ko 165, Poonamales High Aoad. Madoravoyd, Creneal-600 035, Tamil Kadu

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS tha undersigned besng the Authorized Officer of SMFG India Home Finance Company Ltd. (Formerly Fulfertan
india Home Finance Co. Lid.) a Housing Finance Company [duly registered with Mational Housing Bank (Fully Owned by REl)]
theroinafter referred to as “SMHFG") under Secufisalion and Reconstruclion of Financial Assests and Enforcament of Security
Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule 3 of the Secunity Interest
(Enforcement) Bules, 2002 Bseod Demand Motice dated mantionad befaw under Section 1302 of the zaid Act calling upen vou- being
the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest therson within B0 days from
the data of receipt of tha said natics. The barrowars mentioned herzin below having failed te repay the amaunt, notice s hereby given 1o
fhe barraweers mentioned herein below and to the pubdc in general that ihe undersigned has taken Symbolic Possession of the property
described herein bebow in swercise of powers confarred on me under sub-section 4} of Section 13 of the Act read with Bule B of the
seturty Interest [Enforcement) Rules, 2002, The bormowars mentioned hare in abowve in particalar and the public in ganeral are hesaby
cautioned not (o-deal with sald property and any dealings with the property will be suldect tothe changa of “SMHFC™ for an amoant as
mentioned hergin under and interast thareon.

bsipre BHC, BKC Main Road, Bandea Kuria Gomplex, Bandra 5], Mumial-400: 051, MH

Date :13.03.2024

Place : Jind / Kamal / Sonipath / Kurukshetra, Haryana

u|  Hame ofthe Bomeweris) . . |0ate of Symbaiic|
L Guatantor(s) LAN Deseription of Secured Assats (Immovadile Propérty) Demand Notice Date & Amount Rtacd
LAN: 6114382111251y | PrOPErty Measuring Area 20050, Yds, i 0. B.2/3 Marka | gy e £pce
oL ; i. & 6.66 Marda Being 20/549 Share Out of 9 Kanal 3 LT 05.03.2024
1. Mahipal Malik e Lt TR o |Rs, Twenty One Lakh Thirty
I s, Sube Singh -.ﬂarl_:i. r.._-E"I'IDHE-a'EIIH Khewal Ng. 1191, Khator in Mo Six Thousand Fie: Hundicd (SYMBOLIC
2. Rajdulari II-IZ;rEI.an?He 3, Shtuated, At Khansar Chowk, Safedon, Fifty Six Only) along with POSSESSION)
y intarest as on 18.12.2023
Property Measuring Area 200 5. Yds., | € & Marlas & ETHI:;EEH;:‘M
LAN : 611439211125514 | Sarsal Being 160v3552, Share Out Of 7, Kanal 3 Mara (Rs Thir!unlLa‘hh Ilhlrl Four| 09032024
211. Naresh Kumar Comprised In Kiawat Mo, 920 Salam, Khatond No, 1115 fhﬂﬂiﬂﬂﬂ Three Hllrlli!lrréd (SYMBOLIC
2. Meha Galam, Kitte 3, Bduted At Anokha Colony, Gharaunda, Mine Only) along with interest POSSESSION)
Tehsil Gharaunda, Dist, Karnal, Haryana uazl'-lﬁ?l‘ 2023 it o
Property Measuring Area 129 g, Yds., | E 4 Marla 3
LAN : B14530211165852 | Sarsai Being 3972205 Share Out of 12 Kanal 5 Mara Date : 16.12.2023
1. Karambir Comprsed In Khewat Moo 66 Khatoni Mo, 71, Hect % 156,45,897/- 08,03.2024
1 Lakhmichand Mo, BT Killa Mo, 1072 (0-15), 11714512}, 121(5-18) | (Rs. Fifteen Lakh Forly Five {ﬁHHﬂ-I.II:
8% Lakhmi Chand | Sifuated At Panchi Gujran, Tehsil - Gannaur, Dist. Sonipat, |  Thousand Eight Hundred POSSESSION)
2. Suman Haryana, Vide Sale Daed Bearing Vasika No. 3712, Datad [Ninety Sewven Only) along with
W Karmveer #6.11.2021 Repistered In Office OF 5. B Gannawr &| interest as on 12.12.2023
Mutation On 6553 Datad 11.01.2022
LAN : 691107590453917 Date : 16.12. 2003
1. Late Randhir Property | & Part of Baring Khassa Mo, 429, Khawal 7 11,68,849/- 08.03.3024
4 Singh, Threugh Mo, 116, Khaloni Mo, 1254, Measuring 118 5q. Yards, | (Rs. Eleven Lakh Sixty Eight (SYMBOLIC
Legal Hires Slbsated At Muthi Ghati o Gudriva Golony, Tebsil & Dist, | Thousand Eight Hundred POSSELEION
2. Mithlesh Dadri, Haryana Forty Mine Only) afong with )
Wz Randhir Singh interest as on 12.12.2023
Property Suated At Plot Mo, 30, Waka Rakba, Darakatan
Paliata Bank Colony Undivided Share of Land Caomprised [n Date - 16,12 2024
LAN : E112395010752%0  |Rhewat Mo. 19791521, Khatoni No. 2224, Kitte 4, Being ¥ 1'?_ Iﬂ EBE-'
1. Umesh Sahni 5/533 Share of Land Measuring 26 Kanal 13 Mara |, e, iRs T“;w 'E_“h Four 032024
§| 45 Bhola Sahni 5 Marda As Per Jamabandi For The “ear 20153-15, ThDI:'IS-ﬂ:IHf Torstinnimd (SYMBOLIC
2. 5hila Devi Measuring 47" X 28" Or Say 14622 5q. Yds., Or Say Elghly Six Only) aicng with POSSESSION)
Wi, Umesh Sahni |5 Marla, Tehsil Thanesar, Dist Krukshetra, Haryana, in‘t'ar:? 4 un‘;E P
+ Bounded As under : =East : Gall Sareaam; «West : o o
Plot of (dher; = North ; Fiol o 31; =South : Plot No. 29
Property | &, Booth No, B4, SHuaied At MNew Grain
Market Pehowa Tehsdl © Pehowa And Dist. Kurukshetra, Date : 16.12 2003
LAM : 610238511006573 |Haryanz Area Measuring 2667 S0 ¥dz In The Mame - 3‘_‘, ﬂ Eiﬁ.-'-
1. Balwinder Singh |0 Gurcharan Singh, 50, Rulda Singh Vide Conveyancs (Fis. Thirty Elm‘:‘n Lakh Thirt 08032024
6| & Gurcharan Singh |Deed No. 1326, Date 11.08.2008, Vide Alloiment Mo, Ei I1I| Thaisand Hina Hunﬂra: (SYMBOLIC
2. Rupinder Kaur Latler Mo 338 Date 03.01.2000 +Bounded As under : Eg| nty One Only) along with POSSESSION)
Wi, Balwinder Singh | »East : Pessage Side 127 «West: Shop No. 65 Side 127, Ingtrnzq: i :E 12 Egnﬁ
«North : Shop of Sushil Kumar-Jagmar Kumar Side 27- i i
6"; «South : Property Of Others Sids 27'-67
S

Authorized Oilicer, SMFG INDIA HOME FINAMNCE COMPANY LIMITED

{(Formerly Fullerton indla Hoame Finance Co, Lid.)

(Corporate Debtor as a Going Concern)

Sale of the Corporate Debtor as a going concern (including allts assets 10,50,000/ 1,05,000/-
and liabilities but excluding Cash and Bank Balance and threg applications

of avoidance of transactions pending before the Hon'ble NCLT) as per

Requlation 32(g) of IBBI (Liquidation Process) Regulations, 2016.)

NOTE:

1. The sale of the assets mentioned above will be subject to GST and other Taxes as may be
applicable to be borne by the Buyer in addition to the Sale Price.

2. Amount for recovery of Debtors (except for two avoidance transactions applications u/s
43&44 and for one avoidance application u/s 66 & 67 of the IBC code, 2016 which have
been filed by the liquidator before the Hon’ble National Company Law Tribunal New Delhi and
unabsorbed losses shall also be included in sale of company as a going concern.

VERY IMPORTANT

As on the date of issuance of the Sale Certificate by the Liquidator, the assets and liabilities shall

be transferred/deemed to have been transferred as a part of the Corporate Debtor being sold

as going concern subject to terms and conditions of E-Auction Process Information Document.

Kindly refer to the detailed terms and conditions to understand the process of bidding through

the E-Auction Process Information Document.

Interested applicants may refer to the complete E-Auction Process Information Document

containing details with respect to the e-auction Bid Application Form, Declaration and

Undertakings, Other Forms, and Terms and Conditions with respect to the sale of the corporate

debtor. The detailed documents required to participate in the e-auction along with all the

applicable terms and conditions can be obtained by the prospective bidders only by writing
an email at baldeometals.liquidator@gmail.com. The Liquidator reserves the right to accept
or reject or cancel any bid or extend or modify any terms of the E-Auction at any time without
assigning any reason. The intending bidders, prior to submitting their bid, should make their
independent inquiries at their own cost for their satisfaction with prior appointment by contacting
the Liquidator Prabhat Ranjan Singh at the contact No.+ 91-8076191745 after submitting
their KYC/Contact Numbers by email before the site visit regarding the title of the assets, and
maintenance charges, if any, and inspect the assets at their own expenses. sq/

Prabhat Ranjan Singh

Liquidator

In the Matter of Baldeo Metals Private Limited

Regn. No.: IBBI/IPA-002/IP-N00428/2017-2018/11239

Partner (Resurgent Resolution Professionals LLP) (IPE)

Address: 903-906, 09th Floor, TOWER-C, Unitech Business Zone,

The Close South, Sector 50, Gurugram, Haryana 122018

Email id: baldeometals.liquidator@gmail.com, prabhat.rs.advocate@gmail.com

5,000/

Date :12.03.2024
Place : New Delhi

"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

For Pratyush Infrastructurs Private Limited

Enter a better life

&

Cholamandalam investment and Finance Company Limited

Corporate Office: * CHOLA CREST ” C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai -
600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110
005 Contact No: Mr.. Vinay Kumar Gautam, Mob.No. 8287233717

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

”""“{A" SMALL FINANCE BANK SECOND FLOOR, GMTT BUILDING

Whareas, The undersigned, being tha Authorised Officer of Ujjivan Small Finance Bank Lid., under the Securitisation & Reconstruction
of Financial Assets & Enforcement of Secunty Interest Act, 2002 & in exercise of powers conferred under sechion 13(12) read with rule 3
of the Securty Interest {Enforcement) Rules, 2002 issued demand nofics to borrower’ Guarantor on the dates mentioned hereunder;
calling upon the Berrower(s) | Guarantar(s) o repay the amount mentionad in the respective demand nolice within 60 days of the-date of
the notica. The Bomower! Co-BorrowerMortgagor having fased 1o repay the amount, notica is heraby given 1o the BorrowerMaortgagor,
Co- Bomower'Morigagor, Co-Borrownar and the public & general that the endersigned has taken SYMBOLIC POSSESSION of the
property described hergin below inexercise of powers conferred on him under sub-section (4) of section 13 of the sad Act read wih rule
8 of the Security Interast Enfarcemant Rules, 2002, on the dates mantioned against aach aecount,

The BorrowerMaortgagaes's, Co-barrowerMorigagor s and Co-borrower's altentson 15 inviled to provisions of sub-secton (B) of section
13 of the Act, In respect offime available, io redeam the secured assets

The BorrowesMortgagor, Co-Borrower/Morigagor and Co-Borrower in particular and the public in general is hereby caulioned not 1o
diaal with the property and any dealings with the property will ba subject to the charge of Ujjivan Small Finance Bank Ltd. for anamount
of forthe amouent(s), mentioned herein below besides interest and other charges ! expenses agamsi each account.

D-7 SECTOR 3 NOIDA UP 201301

Alsp AL Krishna Magar, Kesr. Destt
Ajmer, Rajasthan 2} Lali Devi Wio
Ganesh Choudhary Jat Mohalla
Derathoo, Ajmer, Ragasthan -
Loan Account No. 2221210170000008

Name of address of Borrower/ Description of the Date of Demand Notice and Amaount as per
Co-BorroweriMortgagor Immovable property Date of possession demand notice
1) Ganesh Choudhary S'o Fulchand Ji | All that Part & Parcel of Residential | Date of Demand Netice: 30.11.2023 | Rs, 507,621/
i@ Phoofchand Choudhary Jat Mohalla, | House over Patta No, 33, Date of possession: 07.03.2024 |45 on
Derathoo, Ajmer, Rajasthan - 305601 |situated at Gram Panchayat-Derathu, Panchayat Samiti Sha Nagar, Tehsd | 23.11.2023

305601 in

Masrabad & Distt. Ajmer, Rajasthan admaasunng area 260.66 5q. Yards
which iz bounded a3 follows: Boundaries: Eazt: Property of Mr. Bhenu / Mr.
Suwa West: Road North; Bara of Mr, Jagdish! Mr. Panchu South: Property
of Mr. Nathu! Mr. Bhasru The Property belongs to Ganesh Choudhany Sl
Fulehand Ji @ Phoolchand Choudhary 2. no. 1 among you

and intensst
thereon.

F221T4700000045

1) Nemi Chand 5/o Toda Ram @ Todaramal, 364, Bus
stand, Village Mareli, Ajmer, Rajasthan - 305024 2) Toda
Ram @ Todaramal Sfo Ramu Ram, 364, Bus Stand,
Vifage Maseli, Ajmer, Rajasthan — 305024, Also AL- 441,
Ohaba, Ajmer, Kagasthan - 305024; 3) Ratni @ Ratani
Wio Toda Ram @ Todaramal, 364, Bus Stand, Village
Mareli, Ajmer, Rajasthan - 305024 i Loan Account No.

AR that

over Patta No. 30, situated at Gram Panchayat Narell,
Panchayat Samili Shrinagar, Tehsil & Distl Ajmer,
Rajasthan, admeasuring area 149.11 5q. Yards which is
boundad as follows
Tanwar West: Self Land Morth; House of Mot Nath & Roda

Part& Parcel | Dale of Demand Notice: 19.12.2023 | ps.

as5.on
30.11.2023
and intarasl

Boundaries: Easl: Housa of Suwa | thereon

No. 2226210160000005

1) Rahul Sharma S/oc Mahesh Chand Sharma, Plot Mo. 13B,
shn Shvam Vatika, Gram Bindayaka, Sirg Foad, Jaipa,
Rajasthan-302012; Also Al-Shanii Magar, Khatipur Road S-
106, Shandi nagar, N.B.C. Ke Samne, Jagpur, B.5 Rajasthan-
302006 2) Sharmila Sharma Wio Mahesh Chand Sharma,
Ploi Mo, 138, Shi Shyam Vatika, Gram Bindayaka, Sirsi Boad,
Jaipur Rajasthan-302012; Also At-Shanti Nagar, Khatipur Road
5-10%, Shanti nagar, N.B.C, Ke Samne, Jaipur, R.5 Rajasthan-
30300 3) Mahesh Chand Sharma Sie Late Chothmal
Sharma Plod No. 138, Shri Shyam Valika, Gram Bindayaka,
Sirsi Road, Jaipur, Rajasthan-302012; Also A-Shanti Nagar,
Khatipur Road 5-106, Shanl nagar, N.B.C, Ke Samne, Jaipur,
RS Raasthan-302006; 4) Shiv Kumar Sharma S/e- Om
Prakash Sharma Plot no. 199, Narsigh Dey Ki Bagichi, Mohan
Magar, Brampun. Jaipur, Rajasthan-302007 in Loan Account

South: Self Land The Proparty belongs to Toda Ram (@

Todaramal 3o Hamu Fam
All theat Part & | Date of Demand Notice: 10.10.2023 | Rs. 5,38 566/
Parcel of Date of possession; 07.03.2004 | 25 an
Residential property admeasuring 156 Sq. yards, | 18.09.2023
Plot No. 13-B, Shri Shyam Vafika, B Block (4 |and interes!
Scheme of Shri Mahaveer Swami Grah Nirman | thergon.

Sahkar Samiti Ltd, Jaipur, Reg MNo. 2TE1L)
Bindayaka, Jaipur, Rejasthan whech is bounded as
follows: Boundaries:
Land Morth; Others Scheme  South: Plot No 14
The Property belongs 1o Sharmila Sharma Wio
Mahesh Chand Sharma

East Road West: Others

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 1) Ramjani Khan Slo Samsuddin Khan @ Samsudeen Khan @ | AllhaiPart& | Date of Demand Notice: 11.12.2023 | gs,

2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Samshudeen Paparda, Dausa, Rajasthan — 303506 Also AL-) Parcelof Dlate of possaasion: U9.09.2024 | 12,17, 401):
. . . : . , . . Ramjani Kirana & General Siore Paparda, Dausa, Rajasthan - | Residential House over Patta No- 24, situated at | ason
Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties 303506 2} Ishiam Khan Slo Samshudeen @ Samsuddin Khan @ | Gram Panchayat Papards, Panchayat Samiti | 30.11.2023
mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and Samsudeen Khan Lakhera Mohalla, Paparda, Dausa, Rajasthan | Lawan, Disﬂsﬂausa. Rajasthan, admeasuring | and interest
: —_ : : . P . - 303506 3) Rukhshana Bano @ Rukhsana Bano W/o Ramjani | area 9241 5g. Yards which 15 bounded as | thereon

Fmance:‘ Compan.y leltgd the s;.jme shall be referred hergm aftgr as Cholamandallam investment and Finance Company Limited. The Secured Assets will be sold Khan Paparda, Dausa. Rajasthan ~ 303506 Also At» 665, Yogi| Tolows: East. House of Subhan Khan & Aam
on “As is where is”, “As is what is”, and “Whatever there is” basis through E-Auction. Mahalla, Papadada, Dausa, Rajasthan - 303506 4) Najama Bano | Rasta West Aam Rasta North: Self Land South:
It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/ @ Najama Wio Islam Khan @ Ishiam Khan Lakhera Mohalla, | Aam Rasta The Progerty belongs to ishiam Knan
Paparda, Dausa, Rajasthan — 303506 Also At- 665, Yogi Mohalta, | S0 Samshudeen @ Samsuddin Khan @
IS.N. Account No. and Name of borrower, Date & I;\moun: Descriptions of the Reserve Price, Earnest| E-Auction Date and Papadada, Dausa, Rajasthan - 303506 in Loan Account No.| Samsudeen Khanle.no. Zamong vou
co- borrower, Mortgagors as per eman property /Properties Money Deposit & Time, EMD B | I . i}
) GEs e 13(2)_ Bid Increment Submission Last Date 151|1 I'ﬂnhd ﬁllfs;;_ls;::_r Hr:"aSl:Eh:rh' ﬁ?c;lud;gﬂmﬂ.ﬁat:gmmﬂi i";.hatp-ar: ”ﬁfﬂﬁiﬂfﬁﬂﬁfﬂﬁs T;ﬂ o
1. | Loan Account Nos. HEOLDEF00000018865, 10.10.2023 PROPERTY . ; anhagamal, Koil Aliga tar Pradesh-202001; Also Ab MIS arcelof | D = 91T 19,129
HE01DEF00000021139, HEO1DEF00000030795, Rs.63,60,830/- PLOT NO.254 AREA MEASURING 40 SQ.YDS Amount (In Rs.) Inspection Date Mohd Afsar Jewellers, Through s Propristor Mohd. Afsar, Gonda | property residential property of Khasra n. 104 | as on
XOHEDEF00003286388) Y O TR (SIZE 12 X 30) OUT OF KHASRA NO. 60/6 Rs. 95,00,000 18.04.2024 Road, Shahaiamal, Koll, Aligarh, Uttar Pradesh-202001 2) Lal| A& I'!awr'g an afed of 120 Sq_. Yards, FE_urawar. 21,00 2022
1.SHASHI KUMAR BHOOP SINGH @ SHASHI KUMAR SITUATED IN THE REVENUE ESTATE OF Rs. 9,50,000 at 11.00 a.m to 1:00 p.m Mohammad Slo Kallan Shah, Gonda Road. Sabji Mandi| Tehsil Koil, Aligarh bounded as follows: | and interest
(APPLICANT) SYMBOLIC | VILLAGE HASTSAL DELHI STATE, COLONY Rs. 1,00,000/- Shahagamal, Koil Aligarh, Uttar Pradesh-202001; 3) Kallan Shah | Boundaries: East House of Pappu Chakki Wale | thereon.
R-254, MOHAN GARDEN, PEEPAL CHOWK, UTTAM NAGAR, KNOWN AS MOHAN GARDEN, BLOCK - R, 17.04.2024, 10.00 Sip Abdul Hameed Khan 140/, Ansupshahe Rod Purani Chun, | West Gonda Road, Public Road North: House
NEW DELHI - 110059 gg{Jpl‘\lMDENDA%RL’JI:I\IIEI\EAIIQDEIE,IZ;NH;E(;ITI?\IO - am to 5.00p.m Aligarh Tehsil, Dist. Algarh, Utar Pradesh-202001 in Loan| of Bahadur South: Bhatta K.C. Bansal The
SHASHI KUMAR BHOOP SINGH @ SHASHI KUMAR .- - . ' H Propertv belongs to She KaBan Khan S
TAPPLICANT) WEST - PORTION OF PLOT. NORTH - GALT As per appointment Account No. 2269218860000028 & 2269210180000010 Ha”DIEE ; g
D oo Ce, ren s onoote NOMAN GARDEN, NEW DELHL - 110059 | LOFT, SOUTH - PORTION OF PLOT 1) Salman Slo Mohd. Nawab @ Nawab, R/O 1231 Sarai Bib, | Alithat Part& | Date of Demand Notice: 18.12.2023 | Rs,
: (€O ) Diada Wali Masjid, Aligarh U P-202001, Also At 346, Khai Dora, Koll, | Pascelof | __Date of possession: 07.03.2024 | 4 32 494)-

R-254, MOHAN GARDEN, PEEPAL CHOWK, UTTAM NAGAR, NEW DELHI - 110059

BHOOP SINGH (CO_APPLICANT) Aligarh, UP-202001 "!":5"". Al, Wis Sahs E|1I.-9.f[:lr|$r;!5.._‘ SaraiFErm, Reswental Nagar Hgalrﬂ rouse no. 1231, | ason
R-258, PEEPAL CHOWK, R BLOCK, MOHAN GARDEN, NEW DELHI - 110059 Jayganj Road, Near Pahabwan Lassiwale, Aligarh, UP-202001, 2} | having an area of 25,31 Sg, Mir. Situated al | 15.12.2023
3.RENU (CO_APPLICANT) Shanno Wio Mohd. Nawab @ Nawab RIO 12/31 Sarai Bibi, Dada | Mohalla Sarai Bibi, Pargana & Tehsil Kod, District | and inferest
R-254, MOHAN GARDEN, PEEPAL CHOWK, UTTAM NAGAR, NEW DELHI - 110059 Wall Masjic, Aligarh U P-202001, Also At 348, Khai Dora, Bibl Sarai, | Aligarh, which s bounded as follows: | thereon,
RENU (CO_APPLICANT) Koil, Aligarh, UP-202001 3) Nawab @ Mohd. Nawab Sio Ayub RIO | Boundaries: East: House of Abdul Bahab @
R-258, PEEPAL CHOWK, R BLOCK, MOHAN GARDEN, NEW DELHI - 110059 12131 Sara Bibi, Dada Wali Massid, Aligarh U P-202001, Also At| Bundu West: House of Mohammad 3aifi North:
4.A.K SPORTS (THROUGH ITS PROPRIETOR SHASHI KUMAR) (CO_APPLICANT) 346, Khai Dora, Koil, Aligarh, UP-202001, Also At 3175, Khai Dora | House of Mohammad Irshad ete. South: Road
R-254, MOHAN GARDEN, PEEPAL CHOWK, UTTAM NAGAR, NEW DELHI - 110059 Lo Al : The Prooery belonas to Shanno Wio Mohd
Saraya Gvall 2 Aligarh, UP-202001, 4) Sahvan 5o Mohd. Nawab ¥ LY

R-258, PEEPAL CHOWK, R BLOCK, MOHAN GARDEN, NEW DELHI - 110059 D00 Ak 147 Whai |:| Q s B IH | Al 7
5.ASHISH KUMAR (CO_APPLICANT) 22001, Aiso Al 317, Khat Uora Saray Bitn, Jagan), Kod, Algarh,
R-254, MOHAN GARDEN, PEEPAL CHOWK, UTTAM NAGAR, NEW DELHI - 110059 UP-202001 In Loan Account No. 2269210180000084 _
ASHISH KUMAR (CO_APPLICANT) 1. Mohd. Rashid /o Idris, 762 Saray Rehamn, Koil, Aligarh, Near |4l that piece |Date of Demand Notice: 12-July-2022| g,
6.SAROJ @ SARO] B (CO_APPLICANT) Rehman, Near Vodafone Tower, Kol Afigarh, Uttar Pradesh-|of land and buiding of 71618, Sara: Rehman | a5 on
e © SARDS B (O, appLICaRTY | NAGAR, NEWDELHL - 110059 202001 2. Mohd, Ashraf Kuraisi Sio Idris 752, Saray Rehamn, | Rasalgan], GT Road, Near Bhargav Pelrol Pump, | 11.07.2022
R-258 PEEPAL CHOW(K R BLOCK MOH/iN GARDEN. NEW DELHI - 110059 Koil, Aligarh, Mear Saray Rehman Chowk, Uitar Pradesh- 202001 | Tehsil, Koil, Aligarh area admeasuring 140 5q. | and interest

: ! ! - Also At 6530, Sarai Rehman, Near Vodafone Tower, Koil, Aligarh, | Yards, Aligarh, Litar Pradesh which is bounded as | thereon.

1.on-notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030), Ms.Procure247, (Contact Person:
Karan Modi: 70167 16557 - karan@procure247.com Apurva Patel: 91061 96864 - apurva@procure247.com Alpesh Borisa- alpesh@procure247.com
2.For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to take part in e-auction.
THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002
Place: DELHI, NCR Date: 13-03-2024 Sd/- Authorised Officer Cholamandalam Investment and Finance Company Limite

Littar Pradesh- 202001, 3. Zeba Wio Idris 762, Saray Rehamn, |fodlows Boundaries: East . Properfies of Seller
Kiil, Aligarh, Near Saray Rehman Chowk, Uttar Pradesh- 202004 | West: House of Sahadat North © Road South
Also At 6530, Saral Rehman, Near Viodafone Towsr, Koll, Aligarh, | House of Deegar

LHtar Pradesh- 202001 in Loan Account No. 2269210080000098 | The Property belongs fo Mohd. Rashid 5o ldns e
| Mo, 1among you,

Data: 13032024 Autharised Oficer

Place: Rajasthan & [lttar Pradesh

financialexp.epaptin New Delhi




